
o
aa@g md6cd

Gov€mment of Kerala

2019

Rdgn. No. KERBlt r20l2145073

dated 5-9-2012 with RNI

Reg. No. K[/TV(N I/6t4 lm t t-20

G6Og @m)OO
KERALA GAZETTE

(gD(rDcU)CO6mo

EXTRAORDINARY,

q,ul'locolooco,l Ldaulg)odsl(ml(mcfi
PUBLISHED BYAUTHORITY

ort€[o 0

VoL VII )

oodl
Thiruvananthapriram,

Friday

zorl ocd{ t
l$ March 2019

tlL &lar3o l,
l70r Kumbham_ I194

lcifi.,!sotarn.lo-
l0th ?halguna 19,fl)

ataldl
ls44

No. J

GOVERNMENT OF KERALA
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IQth Phulguna, 1940.

The following ordinance promulgated by the Govemor of Kerala on

the lst day of March, 2019 is hereby published for general information..

By order ofthe Goveriror,

B. G. Hlntronlnarn, .

Law Secretary.
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tr

ORDINAtr{CE No. l7 OF 2019

THE KERALA VETERINARY AND ANIMAL SCIENCES' IJNIVERSI.TY (AMENDMENT) ORDINANCE. 2OI9

Promulgated by the Governor of Kerala in the Seventieth Year
of the Republic of India.

AN

ORDINANCE

further to amend th.e Kerala l/eterinary and Animal Sciences
University Act, 2010.

tanble.-WnEREAs, the Kerala Veterinary and Animal Sciences
Univenity (Amendnent) Ordinance, 2018 (59 of 2018) was promulgated

by tf,e Governor of Kerala on the 26th day of December, 2018;

Axo Wuenees, a Bill to replace the said Ordinance by an Act of the

State Legislature could not be.introduced in, and passed by, the
Legislative Assembly of the .State of Kerala during its session which
commenced on the 25th day ofJanuary,2019 ard etrded on the l2th day
of February, 2019;

Axo WHenees, under sub-clause (a) of clause (2) of Article 213 of
the Constitution of India, the Kerala Veterinary and Animal Sciences
University (Amendment) Ordinance,20lS (59 of2018) will cease to
operate on the 8th day of March, 2019;

ANo Wnsnees, difficulti'es will arise if the provisions of the said
Ordinance are not kept alive:

ANo WHsREes, the Legislative Assernbly of the Sate of Kerala is not
in session and the Govemor <if Kerala is satisfied that circumstances exist
which render it necessary for him to take. immediate action;

Now, Txenerone, in.exercise of the powers conferred by clause (l)
of Article 213 of the Constitution of India, the Governor of Kerala is
pleased to promulgate the following Ordinance:-
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l. Short title and commencement.4l ) Thir Ordinancs mty b€
called the Kerala Veteriaary and Animal Scioncor Unlversity
(Amenilment) Ordinance, 2019.

(2) It shall be decmcd to havc oomt into forpc on lhc 27th day of
December.2018.

2, Act 3 of 20tl to be temporaflly anended,-Durlng thc prlod of
' operation of this Ordinance, the Kerala VeErinary atrd Aolaal $cloneeE

University Act, 2010 (Act 3 of 20ll) (horoinafter reforr€d to 8s the
principal Ac$ shall have cffect subject tp the aneodnr€nt rpecificd fn

. s€caion 3.

3. Amendment of teetton /2,-ln rcction t2 of lho prlnclpat Aot, in
sub-section (2) item (iv) rhall be onitted,

4. Repeat and savlng,-(l) Thc Kersla Vetorinary stld Animal
Scienoes Univccity (An6ndtr@t) Orlinanoe, 20lt (t9 of 2018) ir bersby
rcpcaled,

(2) Notwitbstsnding rueb r€poal, snytbtng dooe or aay letion
taken uder thc prircjpnl Act ar crnend€d by thc mid &dinlnse shs[ b9

doemed to haw bccn dono or taken uador ths pfinoipsl Ast, 49 angnded
by thir Ordinance,

P. SATHASIVAM,
GOI/ERNQR.
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